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  आदेश  / ORDER 

 PER VINAY BHAMORE, JM:  
This appeal filed by the assessee is directed against the order 

dated 23.09.2025 passed by Ld. CIT(A)/NFAC for the assessment 
year 2015-16. 
2. Facts of the case, in brief, are that the assessee is an individual 
and has not filed return of income for the year under consideration.  
On the basis of information available with the Department that the 
assessee has purchased equity shares of Rs.7,64,650/-, sold equity 
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shares of Rs.7,58,613/-, sold immovable property of 
Rs.1,91,09,000/- and purchased time deposit of Rs.72,58,111/- and 
has not furnished his return of income, the case was reopened and 
notice u/s 148 was issued after passing order u/s 148A(d) of the IT 
Act.  The assessee furnished income tax return in response to above 
notice declaring income of Rs.18,24,850/-.  Subsequently, notices 
u/s 143(2), 142(1) and show-cause notices were issued to the 
assessee.   The assessee furnished part information before the 
Assessing Officer.  Therefore, the assessment was completed u/s 
147 r.w.s. 144 r.w.s. 144B of the IT Act by determining total 
income at Rs.2,68,66,208/- as against the income returned by the 
assessee at Rs.18,24,850/-.  The above assessed income includes 
addition on account of sale of immovable property of 
Rs.1,51,09,000/-, addition towards business income of 
Rs.19,84,398/-, addition of Rs.54,90,203/ u/s 69A of the IT Act and 
addition of Rs.24,57,757/- towards short terms capital gains. 
3. Being aggrieved with the above assessment order, the assessee 
preferred an appeal before Ld. CIT(A)/NFAC.  Since the assessee 
remained absent/ did not furnish any response, Ld. CIT(A)/NFAC 
dismissed the appeal filed by the assessee. 
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4. It the above order against which the assessee is in appeal 
before this Tribunal. 
5. We have heard Ld. Counsels from both the sides and perused 
the material available on record including the paper book furnished 
by the assessee.  In this regard, we find that the assessee has raised 
various grounds of appeal before us, however, it was the sole prayer 
of the assessee to provide one opportunity to appear before Ld. 
CIT(A)/NFAC so that the assessee can substantiate the grounds of 
appeal for which Ld. DR has not raised any objection. 
6. Considering the totality of the facts of the case and in the 
interest of justice and without going into merits of the case, we 
deem it appropriate to set-aside the order passed by Ld. 
CIT(A)/NFAC and remand the matter back to him with a direction 
to decide the appeal afresh and as per fact and law after providing 
reasonable opportunity of hearing to the assessee.  The assessee is 
also hereby directed to respond to the notices issued by Ld. 
CIT(A)/NFAC in this regard and to produce 
documents/submissions/evidences, if any, in support of all the 
grounds of appeal raised before us without taking any adjournment 
under any pretext, otherwise Ld. CIT(A)/NFAC shall be at liberty to 
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pass appropriate order as per law.  Thus, the grounds of appeal 
raised by the assessee are allowed for statistical purposes. 
7. In the result, the appeal of the assessee is allowed for 
statistical purposes. 

Order pronounced on this 30th day of January, 2026. 
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